| TEM NO. 202 COURT NO. 6 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).729/2006
(gr:om the judgenment and order dated 19/10/2005 in CRLA No. 282/1997 of The HHGH COURT
PUNJAB & HARYANA AT CHANDI GARH)
SURI NDER SI NGH @ CHHI NDA AND ANR. Petitioner(s)

VERSUS
STATE OF PUNJAB Respondent ( s)

(Wth appln(s) for bail and office report ))

(For final disposal)

Date: 14/07/2006 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE ARI JI T PASAYAT

HON BLE MR JUSTI CE LOKESHWAR SI NGH PANTA
For Petitioner(s) M. Kul di p Si ngh, Adv.

For Respondent(s) M. R K Rathore, AAG

M. Arun K. Sinha, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Call the matter after three weeks, as prayed for.

(Shashi Sareen) (Vijay Aggarwa

Court Master Court Master






